BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.48 of 2020 (SZ)

IN THE MATTER OF:

Tribunal on its own motion

Suo Motu initiated proceedings

based on the News Item in

Dinamalar Newspaper dt.: 26.02.2020, Chennai

Supplementary, “Sewage in Buckingham Canal;
Will action be taken against lorries?”

The Secretary to Government of
Tamil Nadu, Department of
Environment & Forest,

Chennai and Ors. ... Respondents

REPORT FILED ON BEHALF OF
GREATER CHENNAI CORPORATION

I, D.Sukumar, Son of Mr.S.Dharamalingam, Hindu aged
about 56 years, the Zonal Officer, Zone - XV, Greater Chennai
Corporation, having office at No.120, Rajiv Gandhi Salai,
Sholinganallur, Chennai-600 119, do hereby solemnly and

sincerely affirm as follows:-

1. I am the Zonal Officer, Zone - XV, Greater Chennai
Corporation and as such am well acquainted with the facts
and circumstances of the case from the available records. I
am filing this report on behalf of Greater Chennai

Corporation.

2. I submit that the Tamil Daily “Dinamalar” had published a
new article dated 26.02.2020 Chennai Supplementary,
“Sewage in Buckingham Canal; Will action be taken against

lorries?”.
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3.

I submit that in the above Suo Moto case this Hon’ble
Tribunal had constituted a committee comprising of Engineer
in Chief, Water Resources Department, Chief Engineer
(General), Public Works Department, Chennai Metropolitan
Water Supply and Sewage Board, Commissioner, Greater
Chennai Corporation and Tamil Nadu Pollution Control Board
to inspect the area in question and submit a factual and
action taken report. Accordingly, the Joint Committee had

inspected the site and filed a report before this Hon’ble

Tribunal on 19.01.2021.

I submit that the Joint Committee report filed on

19.01.2021 may be read as part and parcel of this report.

[ submit that when the above Suo-Moto case came up for
hearing on 19.01.2021 this Hon’ble Tribunal has passed an

order as follows;-
“...8. So under these circumstances, we direct the

Pollution Control Board and also the Greater Chennai
Corporation who are expected to take action under the
respective statutes which govern them to submit an
independent report regarding the action taken against

the persons who have committed mischief........”

I submit that the Public Works Department is the owner of

Buckingham canal and maintaining this canal for so many
years and till date.

I submit that the Greater Chennai Corporation is

coordinating with Public Works Department generally during

some project works whenever necessary, after conducting

regular coordination meeting with all line departments.
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10.

team comprising Assistant Engineer

. Dn-193, Assistant
Engineer Dn- 194

» Assistant Engineer Dn-195, Assistant
Engineer Dn-197, Assistant Engineer Dn-198, Assistant
Engineer Dn-199, Assistant Engineer Dn-200, Assistant
Executive Engineer/U-44, Assistant Executive Engineer/U-
45,Executive Engineer/Z-15, Sanitary Inspector Dn-193,
Sanitary Inspector Dn-198 had inspected the banks of
Buckingham canal along with public Works Department
officials, CMWSSB officials and with a sub inspector of police
(kannagi Nagar) and police constable with Patrol at
kuppusamy salai, karapakkam, Chennai, on 16.02.2021
around 7.30 am. At that time a private septic tank lorry
discharging sewer into Buckingham Canal and this team
captured the septic tank lorry bearing registration No.TNO9
AY 6278 and stopped the illegal dumping.

I submit that in continuation, Greater Chennai Corporation
had taken action by addressing a letter dated 16.02.2021 to
the Regional Transport officer, Sholinganallur, requesting to
cancel the license issued to the sewage tanker lorry found

discanting the sewer into Buckingham Canal.

I submit that a letter dated 16.02.2021 was addressed to the
Inspector of Police, Kannagi Nagar requesting to direct the
Police officials to monitor the Buckingham Canal and to file a
case against lorries who are illegally letting out the sewer into
the Buckingham Canal. I further submit that on receipt of

complaint about illegal let out of sewer into the Buckingham
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Canal, the officials of Greater Chennai Corporation has filed

FIR against the lorry  owner (Lorry Registration No.

TNO9AY6278) in Kannagi Nagar Police Station on 16.02.2021.

11. I submit that this enforcement exercise will be continued in

future also in coordination with Public Works Department
who are maintaining Buckingham Canal.

It is therefore prayed that this Hon’ble Tribunal may be
pleased to accept the report and to pass suitable order or orders as

this Hon’ble Tribunal may deem fit and proper under the

circumstances of this case and thus render Justice.

D M eanv
ZONAL GrFFitER
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Solemnly affirmed at Chennai 0 ‘Greater Chennai Corporatio;
On this the 16 day of February 2021 () Before Me

And signed his name in my presence ()

Advocate : Chennai
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

SUO MOTU

Original Application No.48 of 2020 (SZ)

REPORT FILED ON BEHALF OF
GREATER CHENNAI CORPORATION

P.T.RAMADEVI
Counsel for Chennai Corporation
Cell No.9444344552
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1. District: ‘
Distric: ADYAR PS: KANNAGI NAGAR Year:2021 FIRNo.77  Date: 16-02-202"

DIl LD smeud Havawib 2,6 D QP3| eTein pner
2‘;\5&:‘) Sections
Yhleysa
INDIAN PENAL CODE, 1860 ) \ =
277
3. (a) Occurrence of Offence Day: TUESDAY Date From:16-02-2021 Date To:
©®on fapey prer i i
e B prer (ppe ' BreT euenty
ime Period: Time from: 07.30Hrs Time To:
Cpy sieTey G g Cpid c.ua;l;r
(b) Information received at PS. 16-02-2021 Time: 16.00Hrs

(c) General Diary Reference: Entry N

Date: .
staud Poousdde sscud doLgs prer Cpyid Qurg pr_@Hu@a uflay ellaurd erar
4 Type of Information:WRITTEN glrr;z:
gaeudla cums &
. . . SOUTH-
5.Place of Occurrence: (a) Direction and Distance from PS: EAST & 3.0 Km Beat Number: KANNAGI NAC
&OD Fapelid (o) sreud Howwsdadmhg ey giTwL, asHmsyn PedDE ETeuE e
(b) Address: @UYsTA st Lvsdrsrd gadwbd CulaL
wpaeurl
(c) In case, outside limit of this Police Station,then the Name of P.S: District:
Bésmeud Hoeow admessiund BLbg s@Ewruder SsipHoatld, Sips smfl Quui el L b
6. Complainant/Informant (a) Name: SURESH R (c)'Date/.Year 91 Birth: (d) Nationality: INDI
GODwapWLLrert / ssaue sHseur QUL Jb""f / Oppp SO B iganb
(b) Father's/Husband's Name :
sHeng | sewmeut QLW
(e) Passport No.: Date of Issue: Place of Issue:
Qauelprl @ sLasél( erem QupISLILL L e aupiisliuLL. @b
(t) Occupation:
Qgmpley )
(g) Address: ASST ENGINEER, WARD 197, ZONE -15, CHENNAI CORPORATION, KARAPAKKAM, CHENNAI .
apa&eufl

7. Details of Known/Suspected/Unknown accused with full particulars
QsMibs / guuum_yp@iiu / Asflurg @dpd smL O Leuflan apepenwnar elauykiser
TN 09 AY 6278 aarp erfllddr 2 Amwwrai Gorr LHKIL FLEHT FHL®D

8. Reasons for delay in reporting by the complainant/Informant: _
GODp@PUSLLTETINED / HEHeud Qar@ruearmd wapull L Hd gaeud QarBUUHO STDHD

9. Particulars of the properties stolen/Involved:
sareurLLULL / saedp@dramen Qenggisaaiiar eflaipbd

10. Total value of properties stolen/Involved: _ '
geaneuntuC L [ seradlp@enerna Qenggbaafian Gors wHOY

11. Inquest Report/ Un-natural death Case Nq. If any: . o
Gleoer @& mycnenT Sfé&mas [ GwhenseE wrpne S ouy aeu gCag@b GmpEne
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12. FIR Contents :
WD gEUD SMEamauder B(HESGLD
uanflbg) FLTUAESLILHAmg).

@eim  16.02.2021 b Gadl  16.00 walls@ Cgll  semandpsi sreued  flanow o gef |
pweuremrdlu Brer Hanews SIQiadld Qumagn Gurg ysrigy. A R. sCyay, 2 gaf
Qumdlurert, euri® -197, wer_aib -15, Qumpsr Qeeiener LIEGITS, sryiUTEsD, Qsemames
aeTueT  Bleneowid  euppg) Qer®ss ysmier eSNupd Gemeu(monm. sguim, LS Sl
bhwapsden  peemieniy  Qsaraen LIBSTTLE  SAgeueisdr, Qaaemer @i e
Siieuerser whmb Aurgiiuaisgien siaeuaiser < &w Cuir Qaram_ Géaser sMylLTESLD,
@uuenll sTemaulld sar <iiey 16.2.2021 swmit 7.30 AM warfl ieredldd Cup@srear_ Gunsy,
sfleybt auadrqwrang ( euermy udey erar. TN 09 AY 6278 ) sfley ooy wepwhp aufude
uédrapmd srodeumis wrfllanmbs QeuafiCupdlstarar® Qmbsg. ol QU Ot S
e wHmn Heflart oimdr YHCLTT srhEd Qslis Seump RUUSEsT@TL gL et cursen
2 flevowreri Hm. GuIT BLbs usms &isib e Asflelsgdremt. @mUulayb, sfieybi
sariguiled 2 amer sleySeny, QUG STP Hleowgdled wLHCw QarL Cauar@®w wrpra
aurasgle o erer sflayfear wapwpn wamsld LsHiapmd srdaumuie Qam guig iy
GDOLIGL. Poswre , wapwupn eamsules TN 09 AY 6278 e aungangdler aflaiBeny
usdlaamd srdeaumder B Aamould Camywstd, bs aursagder 2 MAmuowrent et Sb.
G Seutsear WBg slLlug pLagsms a@sELUY sTpobyLear Csl (éAsmardCper.
@U@ SD XXXXX (R.Suresh ).

2w, Gopuy ysray @ermy 16.02.2021 b Csé 16.00 wellsE Quppy Ggll &EUT TS| BT
sreud fleoww oo erar. 77/2021 U/s 277 IPC W eupse ufle) Qaig edemyanemrss
TBS55@sTEGLEN. Di7aTd auPRISLILLL E® sEG @ifldms srdr ﬁrr‘r_r,@ flLLgmed smeueh
genp aBeD GueEnT wrfle GHp et GrLLSD euiseaiar RC.NO. D-X/3833/SCRB/2014-
8, Dated 03.04.2020 wpmd ST E@EWTLTCTT SeHLITIT LDn'G)JI'_I._l.b Qaunsatler C.No.
487/DC ADY/ Camp/2020, Dated: 19.06.2020 &1 Ly @b5 pséd saeud siflémadie ADR /)11

/177 1 20216t cuflensg erair Qam@asLiulBeararg,.
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13. Action Taken: Since the above report
rev i
case and taok up the Investigation. eals Commission of Offence(s) u/s as mentioned in item No.2, registe
a(&sULLL pLaugsms | GuGe @ny WOPSL i o d . A ;
@it G - ; .
LemniasG TOASEQATETETOLL L g e e-groreas Gflay 2 - mpouci oo Afljbuguer Gopns aupie Ly Qsisg

FIR read over to the Complainant/Informant, admitted to be correctly recorded a i
A ' nd
Complainant/Informant free of cost. d i CERN RS i

V.53 EDPWP@PULLTETMEES / H&6u6D BHSUMESG Uig SGEaT g, oig sfluns ausuul® @muusns gppsdsrdmeriul (), e
peQ gty @oasors Qsr@astuc g '

—
\Ge2: 2021
14. Signature / Thumb Impression of the Complainant/Informant Signature of the Officer in-charge, Police St:
Ghpgp@plCLra / gaaudm Aar@uuafear guub / Qumeiyd GCrast ufla)  srado Hoeow Qurpiy siguofdn glub

Name :SUNDAR M

15. Date & Time of despatch to the court: 16-02-2021 Quuwir
FHwnapsHDE SguuululL BrEsd, Cprepb Rank . SUB No.: 11810
INSPECTOR OF eraar
POLICE
Heow
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